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Short title,
extent and
commencement

Definitions

fo establish and incorporate a health university in the State of Assam, 1o be known as the
Srimanta Sankaradeva Umversigz of Health Sc:ences, and 10 prowde Jor matters connected

therewith or incidental thereto.

WHEREAS it is expedwnt in the public interest, to establish and incorporate a
University in the State of Assam, to be known as the Srimanta Sankaradeva University of .
Health Sccenoes. for the purposes of affiliating, teaching and ensuring proper and

_systematic instruction, training and research in, Modern System. of Medicine,

Homoeopathic System of Medncme. Ayurvcdm System of Medxcme Unani System of

" - Mediciné, Nursmg Education Pharmacy Education, Dental E‘,ducanon Education on
; Laboratory Technology, Physmthempy, Speech Therapy and. Educanon on other

paramedlcal courses;

AND WHEREAS it is considered desirable 10 Estabiish a specialised autonomous
institution With the objects of promoting academic freedom and scholarship for the teachers
as well as f(;r the students and to foster and dévelop an intellectual climate conducive to the
pursuit of scholarship and excellence, either independently or jointly with other centres of
excellence or higher learning;

It is hereby enacted in the Fiﬁy—eighth Year of the Repubnc of India, as follows:- .

1. (1) This Act may be called the Snmanta Sankaradeva University of Health Scxenoes
Act, 2007. .

(2) It extends to the whole of Assam.

(3) 1t shall come into force on such date as the State Government may, by nonﬁcatlon
in the Official Gazette, appoint. : :

2. In this Act, unless the context otherwise requires, -
(a) *“Academic Council™ means the Academic Council of the University;

(b)  “academic course™ means the course of study in any discipline of Health Sciences
according to the Syllabus and Curriculum laid down by the University;

(c) ‘“affiliated college™ means a college affiliated to the University providing
academic courses prescribed for University examinations;

(d) “appointed day” means the date appointed under sub-section (3) of section 1

(¢) “approved institution” means any institution or hospital or college recognized by
the University as an institution in which a person may undergo such training,
required by ‘a course of study before the award of any degree or other
qualification, as laid down by the University:

() “authorities™ means the authorities of the University as specified by or under this

Act;

(g) - “autonomy”™ means a privilege of the University conferred by Statutes permitting
a college, institution  or a University Department to conduct academic
" programmes and examinations, to develop syllabi for the respective subjects and
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issue certificates of passing the examinations, etc. A college, institution or 2
University Department  which has been granted autonomy shall have full
academic, administrative and financial autonomy, subject to the provisions of this
Act and Statutes; ‘

o

th)  “autonomous college”, “autonomous institution™ or “autonomous Department”
means a college, institution or Department to which autonomy is granted and is
designated to be 30 by Statutes; wol

Q] «Chancellor” means the Chancellor of the University;

)  “college™ means a college imparting education in Health Seiences conducted by,
or affiliated to, the University situated in the State of Assam;

(k) “Conducted College” means a college maintained and -managed by the
University;

)] «“Convocation” means a2 meeting for the purpose of conferring degraes, titles.
diplomas, certificates oF other academic distinctions; : .

- (m) “Council” means a professional council pertaining to any discipline of Health
Sciences constituted under any State Act or Central Act;

(n) ‘“Dean” means the Dean of any facuity of the University;

(0) "“Department” means'a unit set 'up for the purpose-of imparting instruction for the
courses of study In Health Sciences or in any discipline allied thereto:

(p) - “Field Unit” means a' unit established outside the University for validating the
discriminations in the benefits of new techniques, skillg ‘and practices developed
by the University;. ' e -

(q). “Government” means the Government of Assam;

(r)  “Health Sciences™ means:the Modem System of Medicine. Homoeopathic System
" of Medicine, Ayurvedic System of Medicine. Unani.System of Medicine, Nursing
Education, Pharmacy Education; Dental Education, on” Laboratory Technology,
Physiotherapy. Speech Therapy in all their branches concerning preventive,
promotive; curative and rehabilitative services: S

(s) “Modem_Systém of Medicine” means all branches of modern’ medicihe dealing
with pre-clinical, clinical, para-medical and para-dentat disciplines at diploma and
" degree lével.or above and such other disciplines as may be prescribed;
(ty “prescribed” means prescribed by Statutes, Ordinances, Rules or Regulations
‘ made under this Act: ' o o .

(u) - .“Principal” means the head of an .affiliated collegé or-a conducted college or 2
. university college; - o A

(v) “Registrar” means the Registrar of the University;

(w) “Statutes”, “Ordinances™, “Rijles™ and ~Regulations”  mean, “respectively, the
Statutes, Ordinances, Rules and ‘Regulations of the.University Thade under this
Act; o . ) . A




1144 THE ASSAM GAZETTE, EXTRAORDINARY. JUNE 5. 2007

(x). “Teacher” means a Principal, Professor, Associate Professor, Assistant Professor
or such other -person as may be designated by the Statutes for imparting ’

). “University” means the Srimanta Sankaradeva University of Health Sciences as
o establishedundaer.misAct;. A o EEAETTERN o s

(). “University Campus™ means the area comprised within the. lgcal limits of the
headquarters of the University or such other colleges and nstitutions, as may
from time to time be declared &s such by notification, by the Govenment in the

- Official Gazette: - O S T Con

RN

(z.a) “University college™ means g college, or an institute, or a college combined with
. 2n institute, maintained and managed by the University' whether established by it
_ ornot, . . . , : T T e
(zb) “University institution” means a centre, 2 school, or institute established and
.. maintained by the University. .

Esmt;:i:fl;mem 3. (1) With effect from the coming into force of this Act there shali be established a
Ul“’i‘mid University by. the name of -“The Srimanta Sankaradeva University of Health
. Sciences” having jurisdiction in the State of Assam, -

(2) The University shall be a.body corporate by the name specified in sub-section m
and shall have perpetual suceession and a common seal. It shall have the power to
hold, acquire, sale, lease. Iransfer or dispose of property, both'movable and
immovable, which may vest in or be acquired by it for the purposes of the
University: o o R

vaided that no such lease, sale or transfer of such property shall be made without
the valuation made thereof by the approved valuer appointed by the University and
© -, without the prior approval.of the Govemnment, ST ’

. (3').‘1‘]1c headquarter of thé Uﬁivel:sity shall be at Guwahati or at any such place as may
be notified by the Government in this behalf, ’ ,

) Tﬁe Uni\}ersity shall be a teaéhing and an affiliating University. - o .

(5) In all suits and other legal proceedings, by or against. the University, the pleadings -
shall be signed and verified by the Registrar, or any othér-person authorized in this ’ '
behalf, and all processes in suits and proceedings shall be issued to, and served on,
the Registrar. = . . - T ‘

Missionofthe 4.~ The Mission of the University shall be to create, uphold and develop an intellectual,

University philosophical, academic ‘and physical environment which shall be conducive to free
' flow of ideas and exchange. of information amongst various Faculties of the
University, and to develop collaborative as well a5 autonomous institutions or research

-and higher ~learning, between this University and other Universities of Health

Sciences, and other centres of excellence in the country. and abroad, thereby opening a :

window to the world for the health broféssionals, health planners, health managers,
health policy makers, bio-medical and social scientists, educators and academicians in

Health Sciences of the country.
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Objects ofthe - 5.~ The objects of the University shall be to disseminate; create and preserve knowledge
University and understanding by teaching, research, extension and service and by -effective
L demonstration and. influence of its corporate life on society. The objects, in general

‘ and.in particular, shall be- o .

(a) to establish uniformity in standards of education . in all Faculties of Health
Sciences including Modern System of Medicine, dentistry, nursing, pharmacy,
various paramedical and paradental disciplines such as medical laboratory

. technology; physiotherapy. speech therapy. Ayurvedic, Unani and Homoeopathic
Systems of Medicine. with a view to augmenting and enhancing the quality of
such education and consistently aiming at modernizing, improving and achieving
the highest standards of academic excellence at all levels on mutuat
understanding of all the systems of Health Sciences; L

" (b) to promote and carry out research in various disciplines of Health Sciences with
_special emphasis on scientific, social and economic relevance of such research,
and with a view to attaching special significance on occupational, psychosomatic

and environmental health-issues affecting the people; :

- (¢) to establish and develop study.centres integrating all disciplines related with and
relevant to, Health Sciences specially those which are not presently included in
. the syllabi and curricula of undergraduate and poust-graduate medical courses.
These shall include population sciences, health s‘ystems research, health services
research, operational research, health systems and health services management,
~ health structure reforms, human resource development, educaﬁdnal technology,
bioinformatics -and “telematics, - medical -transcription, epidemiological research
technology, continuing education in Health Sciences, and any other branch of
science as may be deemed expedient to be included; - o

(dy to promote discipline and the spirit of intellectual inquiry and to dedicate itself as
. a fearless academic community to the sustained pursuit of excetlence;

(¢) to encourage individuality and diversity within a climate of tolerance and mutual
- understanding; Ce e S : »

(f) to extend the benefits of knowledge and skills for development of individuals and
- ‘ BT . _society by associating the University closely with tocal and regional problems of
_ development; ' S e

(g) to provide for efficient and responsive administration, scientific management and
" . develop organisation of teaching and research either within the University or as
~ separate autonomous institutions: with inde'pendent' manggemerit jdintly set up
under a “Memorandum of Understanding’ with centres’ of excellence in higher
learning established under the law; '

(h) to strive to promote competitive merit and excellence as the sole guiding criterion
in all academic and other matters relating to students;

(iy to foster, develop and enhance computer literacy amongst health professionals,
faculty and students; )
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)} to-promote freedom, secularism, egality, fraternity and social justice as enshrined
in the Constitution of India and to spearhead socio-economic transformation by
inculcating and fostering basic attitudes and values of €ssence to nationai

'and to develop a dedicated profession in socip
responsibility; BRI

(k) to promote equitable distribution of facilities of education in Health Sciences; and

.Powers and 6. The powers and functions of the University shali be-
functions of the . . _
University o . T . 3
i to designate any institution or college or educational center as a conducted

college
or an afﬁiiated.college or a Uniiversity college;

(i) to make provisions to enable conducted and affiliated and University colleges and 3
‘ recognized institutions to undertake specialized studies;

(iii) ' to establish, maintain, upgradevand-manage University departments, laboratories,

libraries, museums and equipments for teaching and research;

(iv) 1o establish, maintain and manage departiments and institutions of research,
 specialized studies or academic services unit: ‘

) to orgahize, maintain and nianage colleges, institutions, hostels, auditoria and :

gymnasia on its own;

(v} to provide for establishment of cam
and also to provide for and maintai
the form of libraries, laboratories,

puses for serving a group of affiliated colleges 8
N common resources center in such campuses in
computer centers and similar centers of learning:

Provided that in case of any non-government organizations avaj ling themselves of 3

. such facility of the University or such organizations providing such facility to the |
'University, prior approval of the Government shall be.obtained by the University;

(vii)  to formulate and implement s

ylabi and curricula for various academic courses of
the University; ' :

(ix)  to standardize methods of evaluation

and assessment and to hold examinations for
awarding various diplomas, degrees a

nd certificates as per regulations; - ]
(%) to institute and award diplomas, d

egrees, certificates and other academic distinctions
subject to the regulations of

the different councils concerned:
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. ) : (xi)- to confer honorary degrees and other academic distinctions on such terms and
. ? conditions as may be prescribed:

xii) to prescribe conditions under which the award of any diploma, degree, certificate,
titles and other academic distinctions may be withheld or be withdrawn;

(xiii) to prescribe the conditions for affiliation or recognition of colleges or educational
© centers or institutions and to lay down conditions under which such affiliation or
recognition may be withdrawn or suspended: -

(xiv) to make provision, wherever feasible in- the University departments, affiliated
~ colleges, institutions, recognised institutions and schools, for survey and collection
" of statistics, data and other-particulars' relevant to various developmental activities
ihcluding State and' National plans evaluation of the developmental schemes with

the participation of the students as a part of their curricular activities;

' (xv) to designate a University department, conducted coliege, an affiliated college,
institution, or school as an autonomous University department, University college,

- conducted college, affiliated college or instiwtion or school, as the case may be, in
conformity with the guidelines, if any, laid down by the University Grants
Commission, :

(xvi) to monitor and evaluate the academic performance of affiliated colleges and
recognised institutions for affiliation and periodical accreditation;

{xvii) to inspect, where necessary -affiliated colleges and’ recognised institutions through
suitable machinery established for the purpose, and take measures to ensure that
proper standards of instruction, teaching and training are maintained by them, and
adequate library, laboratory, hospital, workshop, equipments and gadgets and other
acade_mic facilities are provided for: - o ’

(xviii) to co-ordinate and regulate teaching and research in the affiliated colleges and
recognised institutions; '

(xix} to provide for periodical assessment of the performance of teachers and non-
teaching employees of the. colleges, institutions and Univers_ity in accordance with
the provisions of Statutes; '

XX)  to provide for the Code of Conduct for managements;

(xxi) to establish, maintain and manage. whenever necessary
() a printing and publication department;
(b) university extension boards;

(c) information bureaus:

(d) employment guidance bureaus;
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(e_) mdseum- Ofl'i"eﬂnhwst‘)iences: and C o ' E '

(D) such other activities as may be necessary and posqble to fulhl the objects of the
University;

(xxii) to explore the possibilities of augmenting the resources of the University by
. exploring or imnovating activities such as research and development, consultancy,
raining programmes and providing services for dlﬁ'erent clients from industry, trade
or any other non government organisations; '

(xxiif) to recommend to the Government to take over. in the public interest, the
management of an affiliated college, institution or autonomous college in case
" where irregularities or commissions or omissions of criminal nature by the
management of such college, or-institution are pnma facie evndent to the committee

~ of enquiry appointed by the Umvemty, :

(xxiv) to undertake development programmes in Health Sciences, rescarch, consultancy
based projects and training progmmmes for outside agencies, by chargmg fees so as
fo generate resources:.. -

(xxv) to provide for the conditions to govem and regulate the conduct and behaviour of
students under the University during their tenure of studentship:

?révided tﬁat the University. shall have the liberty to suspend or terminate the
studentship of any such student on the event of non—comphance of stch regulations
in any manner as may be made under thxs Act;

{xxvi) to create, suspend or abohsh posts of Director Principal, Professor, Associate
Professor, Assistant Professor and other teaching: posts in the University or lay down
qualifications and pay-scales for such posts and make suitable’ appointments thereto
with the prior approval of the State Govemment,

(xxvii) to appomt persons working in any other umversnv or organizations as teachers of'
the University for a specified penod

(xxvm) o create non~teachmg ﬁk!lled ‘administrative, secretanal and other posts and
prescribe the qualifications and pay-scales for such posts and make suitable

appointments thereto with the prior approval of the State Government;

(xxix) to facilitate mobility of teachers within the University;

(xxx) to co-operate with any other university, authority, institution, professional
academies, or associations or any other public or private bodies within or outside
India for.the purposes and objects similar to those of the Umversny on such terms
and conditions as may be prescribed;
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(xxxi) . to jointly set up centres of excellence autonomous in nature in one or more areas of
specialisation:

Provided that prior approval of the Government shall have to be obtained by the
University for setting up of such centres of excellence:

(xxxii) to manage, control, upgrade or develop any movable or immovable property owned
by the University or transferred to it on the appointed day: or subsequent thereto
subject to the provisions of, and for the purposes of this Act; - -

(xxxiii) to accept, hold and manage any endowments or donation of funds, which may be
vested in the University by way of grant, testamentary disposition or otherwise,
and 1o invest such endowments. donations or funds in any manner as the University
may deem fit:

Provided that no donation from a foreign foundation or individual shall be accepted
by the University without prior approval of the Government;

(xxxiv) to borrow money. with, or without any security, for such purpose as may be
approved by the Govemment, from the Central or any State Government,
University Grants Commission, Banks, or other mcorporated bodies, subject to the

_ provisions of this Act; :

. » (xxxv) ;o' fix fees, and demand and collect such fees, as may be prescribed;

Jurisdiction
and admission
to privileges

(xxxvi) to make, from time to time. such regulations-as may be considered necessary for
regulating the affairs and management of the University and to alter, modify or
rescind such regulations; :

’ (xxxvii) to promote and conduct research in disciplines of Health: Sciences and to undertake

publication of works on merit;

(xxxviii) to accredit and classify ail the affiliated institutions and conducted colleges under
its jurisdiction subject to the provisions of section 7 of this Act; and

(xxxix) to do all such. other acts and things as the University may consider necessary,
conducive or incidental to the attainment or -enlargement of the objects of the
Umversxty

(xD) to do all such other activities, Government may assign to the University from time
' to.time. .

7. (1) No institution or college or educational center in the. State of Assam imparting
education i in Health Sciences, shall save with the consent of the University and the
-sanction of the Govemment, shall . be associated with, or seek admission to, any
pnvrleges of any other University in this State or in this country or abroad.
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University open
to all irrégpective
of sex, creed,
class, caste,
place of birth,
religion or
opinion.

Transfer of
Government

. Colleges‘to the
University.

10

(2) Any privilege, enjoyed from any other university. before the appointed day by any ’
Medical College or institution of Health Sciences situated in this State, shall be
deemed to be withdrawn with eﬁ‘eu from such date as may be notified by the
- Govermnment. ' - .

(3) All colleges, institutions and educational centers of Health Sciences in the State of
Assam previously admitted to the privileges of. or affiliated to  the Gauhati
University, Dibrugarh University, Assam University or any other Government
recognized university, Council or affiliating body, with effect from the date as may
be notified under sub-section (2). shall be deemed to be adnmted to the privileges of

- or affiliated to, the University.

‘8.() No citizen of India shall be excluded from any office of the University or from

membership of any of its a;cdmntm bodies or committees, or from appointment to
any post on the ground of sex, race, creed. class, caste, place of birth, religious
belief, or profession. or political or other opinion:

Provided that the University may maintain, accredit or recognize any collegé or
institution exclusively reserved for women.

(2) The University shall adopt Government policy and orders or directions, issued from
time to time for the purpose of admission of students and in regard to the
reservation for Scheduled Castes, Scheduled Tribes and Other Backward Classes
for appointment. to different posts of teachers and non-teaching officers and
employees in the affiliated or conducted colleges, Umvers:ty departments
Umversxty mstltutlons or recogmzed instirutions. '

(3) The University shall adopt the general policy of Government in regard to the '
welfare of various categories of weaker sections of the soc:ety and mmontles as
may be directed by the Government. '

9.(1) The Government may. at any time, by notification in the Official Gazette, transfer
any Government college of Health Sciences to the University and from the date of -
such transfer the said college shall be 4 University College.

(2) When any Government college is transferred to the ‘University under sub-section
(1) with effect from the date on which such transfer takes place. the following
conditions shall ensure:—

(i) all the assets including the properties and liabilities pertaining to the said
college shall stand transferred to, and vest in, the University;

(i) any member of the teaching staff or other employees, of the said college who -
immediately before the date or such transfer were serving in, or were attached
to, that college, shall stand transferted to the appropriate cadre or category of
posts in the University on the sarme terms and conditions of service as were
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applicable to them before such transfer and uniess and- until such terms and -
_conditions are. altered with the consent of such persons:

Provided that no such member dt'tt\e teaching staff or other employee of the
. said college shall be transferred unless he has given his consent in this behalf:

Provided further that if any such teacher or other employee does not give his
consent for such transfer he shall, notwithstanding anything contained in this
Act or in any other law for the time being in force, be retired from service and
this shall be treated as voluntary retirement from service. He shall not be
entitled to any damages or compensation in respect of such retirement, but

" shall be entitled to aﬂhemﬁts: of retirement for the period of service rendered
by him till the date of such voluntary retirement.

Teachingofthe 10, (1) All recognized teachings in connection with the diplomas, degrees and certificate

University = of the University shall be conducted under the control of the General Council, by

' C the teachers of the institutions or colleges or educational centers affiliated to the
University in accordance with the sylabi prescribed by regulations.

" (2) The courses and curricula oti and the authorities responsib!é for organizing such
teaching shall be such as may be prescribed by regulations.

Ctancelorof 11, (1) The Chief Minister of the State' of Assam shall, by virtue of his office, be the
niversity Chancellor of the University: ' '

. “provided thar during the ‘Proclamation of Emergency and imposition of
~ President’s. Rule in the State under Articles 351 and 356 respectively of the
Constitution of India, the Governor shall be the Chancellor of the University™.

(2) The Chancellor, when present, shall preside over the convocation of the University
and may issue directions to the Vice-Chancellor to convene the meeting of any
authority of the University. for specific purposes, whenever necessary, and the
Vice-Chancellor shall submit the minutes of such meeting to the Chancellor for the
‘Chancellor's perusal. ' : '

(3) The Chancetlor may call for such .‘ir:t;f,ogmat'ion,and,_ record relating to any affairs of
. ' " the University and thereupon issue such directions as the Chancellor may deem fit
" in the interest of the University and the authorities and officers of the University

- shalf comply with such directions.

(4) The Chancellor may, afler taking report in writing from the Vice-Chancellor,
.-~ suspend or modify any resolution, order or proceedings of any authority, body,
_ Committee of officers, which in the opinion of the Chancellor, is not in conformity
with this Act, or the Statutes, Ordinances, Rules. Regulitions made thereunder, or
 is not in the interest of the University and the University authority. body,.
committee and officer shall comply with the same:
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(5) Where, in the opinien of the Chancellor, the conduct of any elected or nominated -
or appointed or co-opted member is detrimental fo the smooth functioning of the
University or any authority or body or commnittee, the Chancellor may, after giving

‘such member an Opportunity o offer explanation in writing and after considering
‘such explanation, if-any he is satisfied that it is necessary so to do, suspend or
disqualify such member, for such period, as may deem fir.

- (6) The Chancellor shall have the right to causean inspection, to be made by such
_person or persons as he may direct, of the University, and also the examinations,
teaching: and other ‘work conducted or done by the University, and to cause an
inquiry to be made in the like manner in respect of any matter connected with the
administration and finances of the University. '

(7) The Chancellor shall, in every case, give notice to the University of his intention to
cause an inspection or inguiry to be made, and the University shall be entitled to ‘ -
‘appointa’ representative who'shall have the vight to be present and be heard at such
inspection or inquiry, = S ,

(8) The Chancelior may address the Vice-Chancelior with reference to the result of

- such inspection or inquiry, and the Vice-Chancellor shall communicate to the
General Council the views of the Chancellor along with such advice as the
Chancellor may offer on the action to be taken thereon.

(9) The General Council shall édmmunicate to the Chancel!qr through the Vice-
. Chancellor such action, if any, as it proposes to take, or as has been taken, on the
** result of such inspectiqn or inquiry, within a time limit so fixed, ’

(10 Notwithstanding anything contained in the foregoing sub-sections, if at any time

' the Chancellor is of the opinion that in any matter the affairs of the University are

- not managed- in furtherance of the objects of the University or in accordance with
I the provisions. of this Act, and the Statutes ‘and R'égulations or that special : i
~ measures are desirable to maintain the standards’ of University teaching,
examinations, research, administration or finances, the Chancellor may refer to the
Executive Council through the Vice-Chancellor any matter in regard to which he
desires an explanation and call ‘upon the Executive Council to offer such
explanation within such time as may be specified by him. If the Executive Council -
fails to offer any explanation within the time specified or offers an explanation
which in the opinion of the Chancellor, is not satisfactory, the Chancellor may -
- issue such directions as appear to him to be fiecessary, and the Executive’ Council ' :

and any.othe_r authority concerned shall comply with such directions.

- (11) The General Council shall furnish such information relating to the administration :
‘ -and finance of the University as the Chancellor may,.from time to time, tequire.

(12) The Chancellor shall exercise such other powers, and perform such other duties, as
may be conferred upon, or vested in, the Chancellor by or under this Act.
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Awthorities of  12. The following shall be the authomres of rhc Umversny
the University.
(n the General Councrl

(2) the Executive Council:
(3) the Academic Council;
{4) the Finance Committee;
(5) the Planning Board:

H(6) the Board of Studnes. and

. {7) such other authorities as may be declared by the Statutes to be the  authorities
- of the University.

- The General 13, The General Council shall be the supreme authority of the University.
Council ‘ ’

The Executive 14. (1) The Executive Council shall be the prmcxpa! executive body of the Umversny

- ~ Council . .. Co

(2) The admnmstratwn. management and control of .the Umverslty and the income

thereof shall vest in the Executive Council which shall control and administer the
property and funds of the University, B

The Academic 18, Subject to the provisions: of this Act and the regulations, the Academic Council
Council shall be the principal academic body of the University, and shall have the power of
control and regulation in general of, and shalf be vrespon“sible for, the maintenance
of standards of instruction. education and examination of the University, and shall
also exercise such other powers, and shall perform such other duties, as may be
conferred or imposed upon it by this Act or the regulations. It shall also have the

-right to advise the Executive Council on the academic matters.

Ofﬁ&e:s of 16. - The f‘ollowmg shall be the officers m" the Umversxty -
Tiniversitv (a) the V:ce—ChanceI!or
' * (b) the Deans of Fac_ulnes,
(c) the Registrar; _
(d) the Controller of Examinétions;f
(e) the Finance Officer; and

(f) such other officers as may be made by regulations. ‘.

Regulations  17.(1) Subject to the provisions of this Act, the Executive Council shall have, in addition
_to all other powers vested in it, the power to make regulations with the prior
approval of the Government to provide for the admmlstratlon and management of

the aﬁ'atrs of the University: ‘

Provided that the Executive Council shall, with prior concwrrence of the Academic
Council, make, amend or repeal any regulation affecting all or any of the following
matters:
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(i) the constitution, powers and duties of the Academic Council;

(ii) the authorities responsible for organizing teaching in connection with the
University courses and related academic programmes;

(iii) awarding, suspending, withholding or withdrawal of diplomas. degrees,
certificates or academic distinctions;

(iv) establishment, abolition and amalgamation of Faculties, Departments and
institutions;

(v} prescribing the requirements of infrastructure and superstructure and other
essential prerequisites for running any course in any institution or any group of

institutions in adherence with the regulations made by the respective Councils;

(vi) the conferment of medals, prizes, scholarships, studentships and any other
distinctions;

(vii} conduct standard of examinations and conditions and modes of appointment
of examiners in any course of study;

(viii) modalities of enrolment, admission and regulating the conduct of students;
(ix) status of recognition of examinations.

The Academic Council éhaﬂ have the power to propose the regulations on all or any

" of the matters specified in clauses (i) to (ix) of sub-section (1).and matters incidental

of refated thereto.

Where the Executive Council has amended or rejected any regulation proposed by
the Academic Council, the Academic Council may appeal to the Chancellor, and the

- Chancellor may, by order, direct'that the proposed regulation may be laid before the

next meeting of the General Council for its approval or modification or rejection, or
that pending such approval or modification or rejection of the General Council, such
regulation shall have effect from such date as may be specified in the order:

Provided that if the regulation is modified, or not approved, by the General Council
at such meeting, it shall respectively be effected as modified, or cease to have effect,
accordingly.

All regulations made by the Executive Council shall be submitted, as soon as may
be, for approval, to the Chancellor and to the General Counul at its next meeting,
and the General Council shall, by a resolutmn passed by a majority of not less than
two-thirds of the members present, have the power to cancel or modify any
regulations made by the Exécutive Council and such regulations shall, from the date
of such resolution, cease to have effect, or be effective as modified.
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- ® Constitutionand 18, (1) The General Council shall consist of the following members:-
" function of the N ‘
Genesal Cowmcit - () the Chancellor;
{b) the Vice-Chancellor;
(c) the Secretary, Health and Family-Welfare Department, Government of Assam;
@ the'Scérétar}}, Higher Education Department, Government of Assam;,

(e) the Secretary, Finance Department, Government of Assam;

(f) six members, one each as nominated, by the State Government, to the Medical

Council of India, the Dental Council of India, the Indian Nursing Council, the

. Pharmacy Council of India, the Central Council of Indian Medicine, and the Central
Council of Homoeopathy: '

(g) the Director of Health Services, Assan:
- (h) the Director of Medical Education. Assam;

(i) two distinguished Doctors nomi_ﬁatéd,by the Indian _Medicai Association, Assam
Branch;

(j) two distinguished educationists nominated by the Vice-Chancellor;

C(ka persdn nominated by the University Grants Cpmmission from amongst the
members of the University Grants Comimission; ’

(1) an eminent scholar nominated by the Government of Assam;

(m) three numbers elected by the Members of the Assam Legislative Assembly from
amongst themselves in the manner as may be prescribed.
2) The Chancellor shall be the Chairman of the General Council and a nominee of the
General Council from amongst its members shall be the Chairman of the Finance
Committee of the University. S

3) The terms of office of the members of the General Council shall be in the
* following manner:- : :

(a) the term of office of the members of the General Council shall. subject to the
provisions of clauses (b) and (c) of this sub-section, be three years:

Provided that the term of office of the members of the first General Council shall be
five years;

(b) where a member of the General Council becomes a member by reason of the
office or appointment he holds or’is a nominated member, his membership
shall terminate when he ceases to hold such office or appointment, as the case
may be, or his nomination is withdrawn or cancelled;

(c) a member of the General Council shall cease to be a member of that Council if
he resigns, or becomes of unsound mind, or becomes insolvent, or is convicted
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of a criminal offence involving moral turpitude; or if a member, other than the »
Vice-Chancellor, accepts a full time appointment in the University; and

(d) any vacancy in the General Council shall be filled up either by appointment or
nomination, as the case may be, of a person by the respective authority entitled
to make the same and the person so appointed or nominated shall hold office
for so long as the member in whose place he is appointed or nominated could
have hold office if such vacancy had not occurred. '

(4)  The powers of the Generat Council shall be -

(a) to review from time to time the different policies and programmes of the
University and suggest measures for the improvement and development of
the University: :

Provided that the Executive Council shall abide by such suggestions
towards implementation of the same by way of framing regulations or
otherwise, as the case may be; -

(b) to consider and pass appropriate resolutions on the annual report, financial
estimates, audit reports on the accounts of the University;

(c) to approve, modify or réject any regulations made by the Executive
Council; and

{d) to perform such other functions as it may deem necessary for the efficient
functioning and administration of the University,

(5) Meeting of the General Council shall be held in the following manner:—

(a) the General Council shall meet at least twice in a year. An annual meeting
of the General Council shall be held on a date to be fixed by the Executive
Council, unless some other date has been fixed by the General Council in
respect of any year;

(b) the Chancellor shall preéide over the meerings of the General Council. In
his absence, the Vice-chancellor shall preside;

(o) areport of the working of the University during the preceding year, together with
the statement of receipts and expenditures, the balance sheet as audited, and the
financial estimates shall be presented by the Vice-Chancellor to the General
Council at its annual meeting;

(d) the meetings of the General Council shalt be called on by the Chancelilor, or in his
absence, by the Vice-Chancellor, either on his own or at the request of not less than
ten members of the General Council:
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- ‘ (e) for every meeting of the General Council fifteen days’ nofice shall be given;

(f) one-third of the members of the General Council shall form the quorum for the
meeting;

(8) each member of the General Council shall have one vote and if there be equality of
votes on any question 1o be determined by the General Council, the Chancellor or
the person presiding over the meeting shall, in addition, have a casting vote;

(h) in the case of difference of bpi|1ion among the members. the opinion of the
majority shall prevail;and '

(i) if any urgent action by the General Council becomes necessary, the Chancellor
may permit the business to be (ransacted by circulation of papers to the members of
the General Council. The action proposed to be taken shall not be taken unfess

- agreed to by a majority of the members of the General Council. The action so taken
shall be forthwith intimated to all the members of the General Council and the

- papers shall be placed at the next meeting of the General Council for ratification.

Lonstitutional 19, ([)- The Executive Council shall consist of the following members:
function of the » ‘ o
Executive - ]
Council . (a) the Vice-Chancellor:
(b) the Director of Medical Education, Assam;
(c) the Director of Health Services, Assam;

(d) a distinguished teacher from the Assam Dental Services, nominated by the
Government of Assam; - '

(e) a Principal of any Institute of Pharmacy under the Government of Assam
nominated by the Government of Assam; .

(f) the President of the Assam Medical Council:
(g) the Secretary, Department of Health and Family Welfare. Government of Assam or

his nominee not below the rank of Deputy Secretary;

(h) the Secretary, Department of Finance, Government of Assam, or his nominee not
below the rank of Deputy Secretary; i

(i) two distinguished Professors of the Assam Medical Education Service nominated
by the Department of Health and Family Welfare, Government of Assam;

() two distinguished educationists nominated by the Chancellor of the University;

(k) one member elected by the Memibers of the Assam Legislative Assembly, in the
manner as may be prescribed, from amongst such Members of the Assam
Legislative Assembly as are Members of the General Council;
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() a Principal of Medical Colleges to be nominated by the Government #
(m)a Principal of Colleges other than Medical Colleges to be nominated by the Government
@) The Vice-Chancellor shall be the Chairman of the Executive Council.

(3)  The term of office of the members of the Executive Council shall be three years
subject to the folowing conditionsi— : :

(2) where a person has hecome a merber of the Executive Council by reason of the
office or appointment he holds, his membership shall terminate when he ceases to
hold that office or appointment;

(v) a member of the Executive: Couincil shall cease t0 be a member if he resigns or
becomes of unsound mind or becomes insolvent or is convicted or a criminal
' offence involving moral turpitude or if a member, other than the Vice-Chancelior

" accepts a full time appointment in the University;

(¢) if the membership of a member of the Executive Council is not previously
terminated as provided in clauses (a) and (b) of this sub-section, such member
shall relinquish his membership on the expiry of five years from the date on which
he becomes member of the Executive Council but shall- be eligible for

" renomination or reappointment. as the case may be;

(d) a member of the Executive Council, other than an ex oﬁicio‘member, may resign
his office by a letter addressed to the Chaivman of the Executive Council and such
resignation shall take effect as soon as it is accepted by the Chairman of the
Executive Councit;

(e) any vacancy in the Executive Council shall be filled up, either by appointment or
nomination, as the case may be, by the respective authority entitled to make the
same, and, on the expiry of the period of filling the vacancy, such appointment or -
homination shall cease 10 bé effective. L

- (4) Subject to the other provision of this Act, the powers. and functions of the Executive
Council shall be —

(a) to appoint the Registrar, the Librarian, the Controlier of Examinations, the Finance
Officer -and the members of the teaching étaff. as may be necessary, on the
recommendations of the Selection Comnittee constituted by regulations for the
purpose:

Provided that no action shall be taken by the Executive Council, except in the
cases covered by clause (b) of this sub-section, in regard to the number,
qualifications and emoluments of teachers or any other person, otherwise than
after consideration of the recommendation to the Academic Council;
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to create administrative. ministerial and other necessary posts, to determinge the
number and emolumenis of such posts with the prior approval of the State
Government, to specify minimum qualifications for appointment to such posts,
and to appoint persons to such posts on such terms and conditions of service as
may be prescribed by regulations in this behalf, or to delegate the power of

_ appointments to such authority or authorities or officer or officers as the Executive

Council may, from time to time. by resolution, either generally or specifically,
direct: ’ ’

Provided the pay and emoluments of administrative, ‘ministerial and any other
posts, shall not exceed in any case the pay and allowances fixed by State
Government for its employees in similar post or capacity from time to time.

to grant, in accordance with the regulations, leave of absence. other than casual
leave, to-any officer of the University and to make necessary arrangements for the
discharge of the function of such officer during his absence; .

to manage and regulate the finances, accounts, investments, property business and
alt other administrative affairs of the University and. for that purpose. to appoint
such agents as it may think fit;

to invest any money belongmg to the University, including any unapplied income,

in such stock, funds, shares or securities, as it may think fit, or in the purchase of
immovable property in India, wnh the like power to vary such investment from
tlme to time;

to transter, or accept transfers, of any movable or immovable property on behalf

~ of the University;

to enter into, vary, carry out, or cancel comracts on behalt of the Unwers:ty and,
for that purpose, to appoint such officers as it may think fit;

to provide buildings, premises. furniture and apparatus and other means necessary
for carrying on the work of the University;

to entertain, adjudlcate upon. and if it thinks fit, to redress the grievances of the

officers of the University. the teachers, the students and the University employees,
who may, for any reason. feel aggrieved, otherwise than by an act of a court;

to appoint examiners and moderators, and, if necessary, to remove them and to fix
their fees, emoluments and travelling and other allowances after consulting the
Academic Council;

to select a common seal for the Umversnty and to provide for the custody of the

seal and R -
13

to exercise such other powens and to perform such other duties as may be
. conferred or imposed on it by or under this Act.

(5) Meeting of the Executive Council shall be he'ld' in the folloWing mannér:— |
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the Executive: Councit shall meet at least once in six months and not less than
fifteen days® notice shail be given for such meeting; - '

one-third members of the Executive Council shall constitute a quorum for any
meeting thereof;

in the case of difference of opinion among the members. the opinion of the
majority shall prevail; ,

each member of the Executive Council shall have one vote and if there be equality
of votes on any question to be determined by the Executive Council, the Chairman
of the Executive Council shall, in addition, have a casting vote;

-every meeﬁng of the Executive Council shall be presided over by the Vice-
" Chancellor or, in his absence. by a member selécted by the members present,

if any urgent action .b'y‘ the Executive Council becomes necessary, the Vice-
_ Chancellor may permit the business to be transacted by circulation of papers to the

~ members of the Executive Council. The action proposed to be taken shall not be

taken unless agreed to by a majority of members of the Executive Council. The
action so taken shall forthwith be intimated to all the members of the Executive
Council. The papers shau be ptaced at the next meetmg of the Executive Council

- for rattﬁcanon

(6) Constitution of the Standing Committee and appointment of ad hoc commxttees by the
Bxecutwe Counc:l shall he in the tollowmg manner -

(2)

subject.to the provisions of this Act_ and the regulations as may be made in this
behalf, the Executive Council may. by resolution, constitute such Standing

~ Commiittees or appoint ad hoc Committees for such purposes and with such’

- powers as the Executive Council may think fit for*exercising any power or
discharging any function of the University for enqumng mto and reporting and

" -advising upon, any matter relating to the University; -

®

Y

20. (1)

(a)

the Executive Council may co-opt such persons to a Stahdiﬁg Compmittee or an ad
hoc Committee as it considers suitable and may’ permlt them to attend the
meetings of the Executive Council.

The Executive Council may. by resolution, delegate to the Vice-Chancellor or fo
the Controler of Examinations such of its powers as it may deem fit. subject to the
condition that the act!on taken by’ the Vuce Chanceiloi’ or the Controller of
Examinations in the exercise of the powers so delegated shall be reported at the
next meeting of the Executive Council.

The Academic Council shall consist of the following members:

the Vice-Chancellor who shall be the Chairman;
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" : (b) the Controller of Examinations:

(c) Registrar (Academic);

: : (d) all Principals or Directars or Deans of all the Medical, Dental. Nursing Pharmacy,
‘ Homoeopathic, Ayurvedic. Unani teaching institutions in the State of Assam;

(e) two distinguished teachers nominated by the Vice-Chancellor:

(f) anominee of the Government of Assam;

{(g) 8 representative from each (undergraduate and post-graduate) discipline not below
" the rank of Associate Professor. 1o be nominated by the Vice-Chancelior;

. (h) the Director of Medical Education, Assam; and
C @) anorrﬁnee of thé University Grants Comunissiof.
(2) ;Yhe term of office of ‘the' members ét;the Academic Couﬁcil shall be three years.
[€)] Suﬁjactﬂto the provisions of this Act and the. regulations mad? thereunder, the
. Academic Council shall, in addition to all other powers vested in it, have the

following powers:~

(a) toreport on any matter referred or delegated (o it by the General Council or the
Executive Council} - :

(b) to make recommendations to the Executive Council with regard to the creation,
abolition or classification of teaching posts in the University and the emoluments
and the duties attached thereto: :

(c) to formulate and modify or geyise schemes for the organization of the Faculties,

and to assign to such Faculties their respective subjects and also to report to the

Executive Council as to the expediency of the abolition or sub-Division of any
Faculty or the combination of one Faculty with another;

(d) tomake arrangements by regulations for the instruction and examination of
_ persons other than those enrolled in the University: '

(e) 1o promote research within the Universities and to re,quife, from time to time,
veports on such research; '

(f) to consider proposals submitted b); the Faculties;

() toappoint committees for admission to the University;
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(h) to recognize diplomas and degrees of other universities and institutions and to ’
determine their equivalence in relation to the diplomas and degrees of the
University; ;

- (i) to fix, subject to any conditions accepted by the General Council, the time, mode
and conditions of coimpetition-for fetllowships, scholarships and other prizes and to
award the same;

()  to make recommendations to the Executive Council in regard to the appointment
of examiners and. if necessary. their removal and the fixation of their fees,
emoluments and travelling and other expenses:

v (k) to make arrangements for the conduct of examinations and to fix dates for holding
them; :

() to declare the result of the various examinations, or to appoint committees or
officers to do so, and 10 make fecommendations, regarding the conferment or
grant of degrees. honours, diplomas, licences, titles and marks of honour: -

(m) to recommend establishiment of University Departments, Institytions, Centres,
Libraries, Laboratories for study and research and to award stipends, scholarships,
medals-and prizes, the institutional fellowships, travelling fellowships and to make
other awards in accordance with the regulations and on such conditions as may be

attached to the awards:

(n) to publish lists of prescribed or recommended text-books and-to publish syllabi of
the prescribed courses of study;

(0) to prepare such forms and registers as may be, from time to time, prescribed by
regulations; : o

(P) to perform, in relation to academic maiters, all such duties and to do all such acts
: as may be Necessary for the proper carrying out of the provisions of this Act and
the regulations made thereunder; and - - ' ’

(9) to delegate any duty or responsibility to the Controller of Examinations as may
deem fit for expeditious disposal of such matter related to clayse (i), clause (k) and
clause (1), ’ - ’

- {(4) The procedure of meetings of the Academic Council shalt be in the following manner - f

(a) the Academic Council shall ieet as often as may be necessary but at least once in
every three months; . o . : :

(b) one-half of the total number of members of the Academic Council present shal
form quorum for a meeting of the Academic Council: '
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in the case of difference of opinion among the members, the opinion of the
majority shall prevail; -

each member of the Academic Council shall have one vote and if there be an
equality of votes on any 'question to be determined by the Academic Council, the
Chairman of the Academic Cotincilor the member presiding over the meeting
shall, in addition, have a _caSting vote:

every meeting of the Aceiderhib Council shall be presided over by the Chairman of

" the Academic Council and, in his absence, by a member selected by the members

present at the meeti_ng;

if any urgent action by the Academic Council Becqmes necessary, the Chairman of
the Academic Coincil may permit the business to be transacted by circulation of
papers to the members of the Academic Counéil. The action proposed to be taken
shall not be taken unless agreed to by a majority of members of the Academic
Council. The dction 50 taken shall forthwith be intimated to all the members of the
Academic Council. ‘The papers shall bev placed at the next meeting of the
Academic Council for confirmation. e S

2. () There shall be a Finance Committc_e. constit@ted by the Executive Council

. consisting of the fotlowing members:~

(2) the Chairman of the Finance Committee to be nominated by the General
Council from amongst its suembers of the, University:

(b) the Vice-Chancellor:
(¢) the Finance Officer; and
(d) three members shall be nominated by the Executive Council from amongst

its members, out of whom at least one shall be from the Finance
Department of the Government of Assam. : '

(2) The members of the "i?inancé Commit@ée,,bﬁh!er than the Vice-Chancellor and the

" Finance Officer shall hold office fora term of three years.

(3) The functiéns and duties of the Finahce Cpmmittee shall be as follows:~

(a) to examine and scrutinize the annual budget'of the University and to make
recommendations on financial matters to the Executive Council;

{b) to consider all proposals for new expénditﬁre and to make recommendation
to the Executive Council;

1163
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(c) to consider the periodical statements of accounts and to review the finances of f
the Umversxty from time to time. to consider reappmprlatlon statement on
audit reports and to make recommendations to the Executive Council; .

(d) to give its views and to make re‘,ommendations to the Executive Council on
any financial question affecting the Umversnty either on its own initiative or
on reference from the Execunve Councilor the Vice-chancellor.

(4)  The Finance Committee shall meet at least once every year. Three members of the
Finance Committee shall form the quorum fora meetmg of the Finance Committee.

(5) The Chairman of the Finance Comnittee of the Umversny shall preside over the
meetings of the Finance C ommittee, and, in his absence, the Vice-Chancellor shall
preside. In the case of difference of opinion among the members, the opinion of the
maJomy of the members present shall prevail.

(6) - “The Finance Commitiee shalt entrust dutnee and respons:bmtles to the Finance
" Officer as may deem s:unable '

Plarmmg Board 22, (1) The Planning Board shall be responsible for deveIOpment plan of the University,
both physical and academic, and it shall conduct academic audit of the Board,
Umverslty Departments institutions, colleges and recognised institutions. It shall -
also plan, monitor, guidé and co-ordinate undergraduate and post-graduate academic
programme and developmcnt of aﬂlhated colleges.

(2) It shall ¢onsist of the following members. naiﬁel'y‘:-‘ '
(@) the Vice-Chancellor-Chairperson;
(b) one Dean of any Faculty nominated by the bAcz‘tdemié Coungcil;

' (c) one teacher, lmpamm, post-g 'raduate msxrucnon havmg not less than sixteen
years of teachmg exper 1encn nommated b) the Vice-Chancellor;

(d) one teacher, 1mpamng underg,raduate instruction havmg not {ess than sixteen
' years of teachmg expenence nommatcd by the Execunve Council;

() one Principal of an affiliated collcge of Health Sciences. nominated by the
Executive Council from amongst the Prmcnpals who are members of the
Academic Council; _

(f) two experts, co-opted by the Board, from a 'umngst the Heads of National and
State level research mstmmons

(g) the Director of the Planning Board- Member—Secrem ys
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} o Provided that the members, nominated in clauses (c) to (h) of this sub-section, as
: far as practicable, shall be drawn from different facuities.

(3) 'The Board shall actively establish collaboration with National and International
Health Science Instxtution»,

(4) The Board shall meet at least twice a year.

Powers and 23. The Board shall-
duties of : ) C s
Plannine Roard (1) suggest measures to create links and develop specific schemes of Inter University,

University and college interaction wnth industry. agriculture, banks. commerce,
~ science and community;

(2) prepare University and college development plans, both short-term and long-term
keeping in view the objectives of the University as laid down in the Act and with
due regard to the State and National Educational Policy; '

(3) recommend to the Executive Council the development and collaborative
programmes for the departments, colleges and the University;

(4) monitor and report the progress of all such -approved development and
collaborative programmes to the Exectitive Council once a year;

(5) evaluate and assess the use of grants by University Department, post graduate
centres and affiliated colleges in respect of development projects and submlt the
report to the Academic Council;

(6) organise. academic audit of .development and .collaborative programmes of

- University institutions or Departments. post-graduate centres and affiliated

colleges, according to the provisions of the Statutes at least once in three years and
make necessary recommendations to the University for implementation;

(7) scrutinise the applications received for establishment of new colleges or
institutions for affiliation to the University and procéss the same for forwarding to
" the State Government as provided- by the Statutes.

Prior.approval of 24. (1) The name of the posts and the numbers thereof sha!l be as par Schedule appended

the Government to this Act:
on certain :
matters ~ Provided that any further creation of posts of officers or any other employees, the

prior approval of the State Government shall be necessary if such creation of posts
casts additional financial burden on the State exchequer.

(2) Notwithstanding anything contained in this Act, the University shall obtain prior
approval of the State Government for, -

(8) revision of pay, allowances, retirement benef‘ ts or any other benéfit of its
officers, teachers and other employees,

(b) granting any special pay. allowarnce or any other extra remuneration, including
ex -gratia payment or any other benefit involving financial implications, to
any of its officer, teacher or other employees.
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{c) incurring expenditurc on any developmental work from the fund received from the (

- Government or University Grants Commission or any person or body for any
purpose other than that for which the fund has been received.

Statues 25. Subject 1o _the provisions of this Act. Statutes may proVidc for all or any of the
following matters, namely:- - '

(1) conferment pf honorary degrees and holding convocation;

(2) the establishment and inatntenance of the Uvni"versity Departments, institutions,
conducted Colleges, institutions of higher learning, r search or specialized studies
-and hostels; T o

(3) the powers and duties of the officers of the University:.

(4) the powers and duties of the authorities of the University;

(5) the principles governing the seﬁi(wity and service conditions of the employees of
the University: ' ' :

" (6) the provision for disqgaliFying members of the auﬂxori_ties, hodies or committees
‘of the University:

- (7) abolition of University Déparﬁnems or institutions and conducted colleges;

(8) qualifications, recruitment, workload, code of conduct, terms of office, duties and
conditions of service, including periodic assessment of téachers, officers and other
employees of the University and the affiliated colleges (except those colleges or
irisﬁtutions maintained by the State or Central Governiment or a local authority),
the provisions of pension, gratuity and provident fund, the manner of termination
of their services, as approved by the State Government;

9) the rules and procedures for holding elections to the General Council, -the
. Executive Council and other authorities and bodies of the University;

(iO) app!ication of funds. of the University for futtherance of the objects of the
University;

(11) norms of affiliation of coileges or for withdrawing the affiliation of the colleges;
(12) the norms for grant of autonomy to Universyity Departments or institutions,

B affiliated colleges and recognized institutions, subject 1o the approval of the State
Government;

(13) acceptance and management of trusts, bequests, donations, endowments and
grants from individuals or organizations;
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(14) provision of ‘Teservation ot"adequate number of posts of teachers, officers and
other employees of the University. affiliated colleges and recognizéd institutions,
" for members.of the Scheduled Castes and Scheduled Tribes and Other Backward

- Classes infaccordante with the policy ofthé' State Government;

(15) number of working days. number of actual days of mstructxons. holidays other
than Sundays, vacation and terms in academic year;

(i6) disciplinary action against defaulting teachers. otficers and other employees of
‘the University, affiliated colleges and recognized institutions other than colleges
or institutions managed and maintained by the State Government or Central
Government or Local Authorities;

(17) the taking over or transferring. in the public interest, of the management of a
- - . college or institution by the University and the conditions for such taking over or
transferrmg sub;ect 10 the appmval of the State Govemment

. {18) any matter which is to be prcs:.nbed ‘or which is necessary to give effect to the
provisions of this Act.

How to make the  26. (1) The Statutes may be made. amended or repealed by the General C‘ouncxl in_ the
Statutes manner hereinafter.provided:- . :

(2) The General Council may take into consideration the draft ot a Statute either of its
own motion or on a proposal by the Executive Council in the case of a draft which is
not proposed by the Executive Council. the General Council before considering the
same, shall obtain in the opinion of the Executive Council:

Provided that, if the Executive Council fails to submit its opinion within three
months from the date it receives the drafl. the General Council may proceed to take
the draft into consideration. S '

3) The General Council, if it thinks necessary, ‘may also obtain the opinion of any
officer, authority or body of the University in regard to any draft Statute which is
b_efcre it for consideration:

Provided that where any such draft Statute pertains to academic matters, the General
“Coungcil shail obtam the Oplmon of thc Academ:c C‘ounca! before considering the
same,

(4) Every Statute’ passed by the General Council shall ‘be submitted to the Chancellor
© “who may give or withhold his assent thereto. or send it back to the General Councr!
for reconsideration.

(5) No Statute passed by the General Council shall be valid or shalt come into force until
assented to, by the Chancellor, ’
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{6) Notwithstanding . anything contained .in the foregoing sub-sections, the Chancellor,
. either suo moto or on the advice of the Government, may, direct the University to
- make . provisions in Statutes in respect of any wmaiter specified by him and if the
General Council fails to implement such a direction within sixty days of its receipL
the Chancellor may. after considering the reasons, if any, communicated by the
. General Council for its inability to comply with such d:rectlon make or amend
Statutes suitably. : : S
Ordinances :
27.. Subject to the conditions faid down by or under this Act, the Exécutive Council may
make Ordinance, to-provide for all or any ot' the following matters, namely:-

(i) the conditions under which %tudents shalt be admmcd to courses of study for
degree, diploma, certificate and other academic distinctions:

, (ii) . the fees to be charged for enrolment of students. for attending such courses in the
University and the conducted colleges (including the tuition fees and hostel
charges), which shall, as far as possible, be uniform for the colleges situated in the
same local areas. for admission o the examinations leading to degrees, diplomas,
certificate and other academic distinctions, and for registration of graduates;

(iil) the conditions of residence, conduct and discipline of the students.of the
University, and action to be taken against them for breach of discipline or
misconduct, including the tollowing:~

(a) use of unfair means at an examination or abatement thereof,

(b) refusal to appear or give evidence in-any authorized inquiry by an officer in
charge of an examination. or by any officer or authority of the university, or

(c) disorderly or otherwise objectionable conduct, whether within or outside the
University:

(iv) the qualifications and classification of teachers in University Departments,
colleges and recognized institutions;

(v) the conditions goverm‘ng the appointment and duties of examiners;

(vi} the oonduct of' examinations and other tests, and the manner in which the
candrdatts may be assessed or examined by the exammerb,

(vii) the recognition of teachers of the University. and the éondi;ions subject to which
persons may be recognized as qualified. to give instructions in the University
Departments, colleges and recognized institutions; '

(viii) the inspection of colleges, recognized institutions, halis and hostels;
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(ix) the mode of execution of contracts or agreements for. by or on behalf of the
University; :

(x) the rules to be observed and entorced by co!leges and recogmzed institutions
regardmg transfer of ‘maden!s wherever necessary; -

(xi) the powers and functions of students’ associatinns and other organization in
colieges;

(xii) all other matters which by or under this Act or Statutes, are to be or rhay be,
- provided for by Ordinance; and :

(xiii) generally, all matters for which bmv’iqion is. in the opinion of the Executive
Council, necessary for the exercise of the powers conferred, or the performance of
the duties imposed, on the Executive Council by or under this Act or Statutes.

28. (1) The Executive Council inay make, amend or repea! Ordina’nces in the manner
hereinafier provided. . :

(2. No Ordinance concerning the matters referred to in clauses {i) to (vii) of section

27 or any other matter connected with the mamtenance of the standards of

‘,,teachmg and exammanms within the University, shall be made by the Executive
Council unless a draft thereof has been proposed by the Academic Council.

- (3) The Executive Council shall not have the power to amend any draft proposed by

. the Academic Council under subr-section (2). but may reject or return it to the
Academic Council for reconsideration. in part or in whole, together with any
amendments which the Executive Council may suggest,

(4). All Ordinances made by the Executive Council shall have effect from such date as
+ it may direct, but every Ordinance so made shali be submitted to the Chancellor
,.wnthm two weeks. The Chancellor shall have the power to direct the Executive
Council, within four weeks of the receipt of the Ordinance, to suspend its
-operation and he shall. as soon as possible, inform the Executive Council of his
- objection to it. He may. after receiving the comments of the Executive Council,
either withdraw the order suspending the. Ordinance -or disallow the Ordinance,

and his decision shail be final. R

29.(I) Subject to the conditions laid down by-or under this Act, and the approval of the
Executive Council, the Academic Council may make Rules in conformity with
this Act, Statutes and Ordinances, providing for all or.any of the matters which, by
or under this Act, Statutes or Ordinances, are to be or may be provided for by

i~ Rules, and for all other matters solely conceming itself.

2) Aﬁy authority -or body may, subject to the previous approval of the Executive
Council, make Rules, in consistent ‘with this. Act, the Statutes, Ordinances and
Rules, for
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30
(a) giving notice of the dates and hours of its meetings and of the business to be”
conducted thereat: R
(b) regulating the provedure at its meeting and the number of members required
to form a quotum, and keeping of records of the proceedings of such
meetings:
(¢) providing for all matters solely concerning such authority or body.
All Rules shall be submitted to the Executive Council which may amend or annul
them in such manner as it thinks proper, after ascertaining and considering the
views of the authority or body making them.
There shall be a Board of Studies as may be made by the Statutes.
The Board of Studies shal! consist of-
(a) the Head of the University Department or institution in the relevant subject:
Provided that where there i$ no University Department in the subject, the Board
shall, at its first meeting. co-opt the Head of the Departiment from an affiliated

conege having post-graduate degree in teaching in that subjed; and

(b) six Heads of Depanments in affiliated colleges, other than pnnclpals having
not less than teri years tmhmg experience, elected in the manner as may be

-prescribed by the Héeads of Depanmems in afﬁhated ‘colleges from amongst

themselves.

The Board, at its first meetmg. shalt LO-Opt

{(a) one post-graduatc teacher having riot' less Lhan ten years teaching experience,
from amongst the teachers of affiliated ooﬂeges having post- graduate
teaching in the subject:

(b) one teacher, having 1ot less than ten years teaching experience from amongst
affiliated college teachers in the subject. who is-not Head of the Department
In the University or affiliated coltege or principal; -

(c) two eminent persons who are -

(1) either pmfcssors or readers in other universities, or

(u) persons holdmg rank not lower than that of Assistant Dlrector in National
laboratories or institutions or recognised institutions; or

. (iii) experts in related field having published -
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(A) at least one book. or

(B) research paper in revcognised National or Intefational Journals,

(4). The Chairperson shall be clected in the manner as may be prescribed by the members
~ of the Board from amongst themselves. ‘ '

Powers and 31. The Board of Studies shall have the following powers and functions,namety:-
functions of ) ) : o
Roard of Studies ‘ _ . oo . .
(a) to recommend, upon reference to-it by the Exccutive Council, or Academic
Council or the faculty concerned or otherwise, the courses of study in the subject

or group of subjects within its purview:

(b) to recommend hooks. including text hooks, supplementary reading, reference
books and other material for such courses of study:’ -

_ () to recommend to the Academic Council for its approval the preparation and
. publication of selections, or writing or work of authors and other matiers as well as
material consequent to curriculum development by the teachers of the University
for its introduction in the syllabi of the courses of study under the purview of the
Board in accordance with the Regutations made by the Academic Council in that
behalf; '

(d) to advise the faculty or facuities regarding improvements in the courses of study;

{¢) to recommend names of suitable persons for inclusion in the panels for
appointment of paper-setters. examiners and moderators at the University
examinations in the subject by the Board of Examinations;

(f) to recommend to the Board of Examinations, names of persons suitable for

. appointment of referces for evaluation of Thesis and Dissertations and for conduct
of viva voce examinations, wherever prescribed, for éwérding post-graduate,
doctorate and higher degrees:

. e (g) to suggest organisation of orientation and refresher courses in the subject;

{h) to prepare requirements in respect of teaching of the subject at various levels in
. g respect of teachers and their qualifications, library, laboratory and hospital-
‘ w4 equipment and consumables for the use for the Planning Board for formulating the
norms and requirements for granting affiliation or extension or continuation of
affiliation to colleges and for granting recognition or extension or continuation of
recognition to institutions by the University. ' '

The Vice 32.(H - The Vice-Chancellor of the University shall be appointed by the Executive
Council in consultation with the Chancelior in accordance with the regulations
made in that behalf: ‘ '

Chancellor
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Provided that the first Vice-Chancellor shall be appointed by the Government of
Assam in consultation with the Chancellor. -

(2) Subject to the specific and general directions of the Executive Council, the Vice-

. Chancellor shall exercise all the powers of the Executive Council for management and

administration of the University and shall aiso exercise all such powers as may be
delegated to him by the Executive Council. v : .

(3) The Vice-Chancelior. who shall be a Professor of Modern System of Medicine, shall

hold office for a term of five years, which shall be renewable for one more term only
by a resolution to that effect by the Executive Council. .

{4) The Vice-Chancellor shall -

(@) ensure that the provisions of this Act and the regulations are dﬁly observed, and he
shall have all such powers as are necessary for that purpose:

‘ (b) convene the meetings of the General Council, the Execuﬁve Council and the
. Academic Council and shall perform such other acts as may be necessary to give
., .1, . effect to the provisions of this Ach

' '(c) represem the Uhiversity in suits or pioceédings by or against the University, sigﬁ
power of attorney and verify the pleadings or depute representatives for the
purpose, v -

(d) have all such powers as are necessary for proper maintenance of discipline in the
University, ‘ :

(5) If, i the opinion of the Vice-Chancellor, any emergency has arisen, and such

emergency requires that immediate action should be taken, he shall take such action as

-~ he deems necessary and shall report the same for ratification at the next meeting of the
authority, which, in the ordinary course, would have dealt with the matter.

TheRegistrar 33, (I) The Registrar shall be appointed by the Executive Council and shall be a whole-
time officer of the University. The terins and conditions of service of the Registrar
shall be such as may be prescribed by regulations.

(2) The ﬁ‘rst‘ Registraf shall be appointed by the Government. The Registrar shall be
the ex-gfficio Secretary of the Executive Council, the Finance Committee and the
Faculties, but shall‘ not be deemed to be a member of any of these authorities.

‘ H(3‘) The Registrar shall -

(a) comply with all directions and orders of the Executive Council -and the Vice-
Chancellor; : '

»
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A , (b) be the custodian of the records. common seal and such other property of the
University as the Executive Council may commit-to his charge;

(c) issue notices convemny meeting of the Executive Council, the Academic
Council, the Finance Comunittee, the Faculties, and of any commitee
appointed by any authority of the University; -

(d) keep the minutes of all meetings of the Executive Cotincil, the Academic
Council. the Finance Commitiee, ﬂ'!L Faculnes and any comunittee appointed
by any authonty of the Umiversity:: ‘

(¢) conduct the of’nmai mrrespondenca nf the Executxve Council and the
Academic Council: ‘ . St

(9 supply the Chanceflor the copies of the agenda of the meetings of the
authorities of the University as soon as they are issued, and the minutes of the
meetings of the authorities ordinarily within 2 month of the holding of the
meeting; '

{(g) call a'meeting of the Executive -Council forthwith in an emergency. when
neither the Vice-Chancelior nor the officer duly.authorised is able to act and to
take its-directions for Larr) ing on the work of the Umversxty

(h) be dnrectly respons:blc o the Vscc-Chancellor foa' the proper dlscharge of his
duties and funcuons and

D ', perform such other duuex as may be’ assngned to hxm, me time to ttme, by the
Executive Council or the Vice-Chancellor.: o

(4) In the event of the post of the Registrar rémaining vacant for any reason, it
shall be open to the Vice-Chancellor to authorise any officer in the service of
the University to exercise such powers, and perform such functions and duties
of the Registrar, as the Vice-Chancellor may deems fit.

Controlierof . 34.(1). The Controller of Examinations shall be appointed by the Executive Council

Examinations and shall be a whole-time ofticer of the University. The salary and allowances,
terms and conditions of service of the Controller of Lxaminations shall be
such as may be prescribed by regulations. The first Controllér of Exéminatiens
shall be appointed by the Government. '

(2) Subject to the genf.ml 'md specific dtrecnons oF the Executive Council and
Academic Council. the Controller of Examinations. shallexercise all such
powers for management aud adinistration of the University, as may be
delegated to him by the Executive Council and the Academic Council, and

- shall be in charge of the conduct of examinations in the University and matters
related thereto, '
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. Finance Officer 35, (1)

e

)

34

‘The Controller of Examinations shall ensure that all the specific directions of

the Executive Councilor. the Academic Council or the Vice-Chancellor are
complied with.

The Controller of Examinations shall be a permanent invitee to the Executive
Council but he shall have no right to vote. -

_The Finance Officer shall be appointed by the Executive Council and shall be

a whole-time officer of the University. The terms-and conditions of service of
the Finance Officer shall be such as may be prescribed by regulations.The first
Finance Officer shall be appointed by the Government.

Subject to general and specific directions of the Executive Council and the
Finance Committee. the Finance Officer shall be responsible for discharging
and carrying out-all such functions and jobs which are entrusted upon him by

- the Executive Council or the Finance Committee, and the Finance Officer

- 'shall ensure that all such directions and orders are complied with.

3)

The Finance Officer shall also be responsible for preparation of annual

-financial estimates, the annual statemerit of accounts and balance-sheets, and
: shall exercise‘ qeneral supervision over the funds of the University.

The Fmance Officer shall be a permanent mv;tee to the Executive Council but

“he shal] have no right to' vote.-

Subject to the regulations made in this behalf, every other officer or employee

of the University: shall be appointed under ‘a“written contract setting out the

conditions of service as prescribed by regulations, which shall be lodged with
the University and a copy thereot’ furnished to the officer or employee
‘concerned. - :

Any dispute arising out of the contract'between the University and any of its

‘officers or employees shall. at the request of the officer or the employee

concerned, or at the instance of the University, be referred to a Tribunal for

- arbitration consisting-of three members appointed by the Executive Councxl in
' such manner as may be prescribed by the regulations.

37.- -All permanent employees of the University shall be entitled to the benefit of the-

provident fund, gratuity and pension in accordance with such regulations as may
be made in that behal{ by the Executive Council.

@

Qther officers or

employees 36.(1)

-(2)
Provident fund,
gratuitv and pension”
Fund of the - 38. ¢ l)
University

There shall be a Fund for the Umverslty to be called the Umverssty Fund. The
Fund shall include-

(a) -any comrlbunon or grant made by the State Government;
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b : (b) any contribution o grant made by the University Grants Commission or
the Central Government: o :

(c)' any contribution nude by the Medical Coungcil of Indial

(d) any contribution made by any State Medical Couincil;

(e) any bequests. donations, endowments or other grants made by private
individuals and trusts, public or private; :

(f) income received by the University from fees and charges; and
(g) amounts received {rom any other source.

. , ‘ ' (2): The amount in the said Fund shall be kept ina Scheduled_Bahk as defined in the

' ~ Reserve Bank of tndia Act. 1934, or in a corresponding. new bank constituted

" under the Banking Compahies {Acquisition and Transfer of Undertakings) Act,

1970, or the Banking C ompanies (Acquisition and Transfer of Undertakings) Act.

1980, or may be invested in such securities authorised by the Indian Trusts Act,
‘1882, as may be decided by the Executive Council.

(3) The Said Fund may be employed for such purposes of the University, and in suchv
manner, as may be prescribed by regulations., - ' :

Annual Accgim;s ‘ 39, . (l_)" The Annual Accounts of the University shall be prépared under the directions
and Audit of the Executive Council.

(2) The accounts of the University shall, at least once in a year, be audited by the
~ auditors appointed by the Executive Council: Ve

Provided that the State Government shall. haVe the power to direct, whenever
_considered necessary. an audit of the accounts of the: University, including the
institutions managed by iL. by such auditors as the State Government may specify.

- . (3) Theaccounts when audited shall be published by the Executive Council, and a copy
of the accounts together with the audit report shall be placed before the Executive
Council and shall also be submitted to the State Government.

(4) The Annual Accounts shall be considered by the General Council at its annual
meeting. The General Council may pass resolutions with reference thereto and
communicate the same 10 the Executive Council. The Executive Council shall

_ consider the suggestions made by the General Council and take such action thereon

as it thinks fit. The Executive Council shall inform the General Council at its next
meeting all actions taken by it or the reasons for not taking action. Y




1176 THE ASSAM GAZETTE, EXTRAORDINARY. JUNE 5, 2007
36

Budget 40. (1) The Executive Council shall prepare, before such date as may be prescribed by »

i
regulations, the budget for the ensuing year and place the same before the General
Councit.

(2) The Executive Council may. in the case where an expenditure in excess of the
amount provided in the budget is to be incurred or in the case of urgency, for reasons
to be recorded in writing. incur expenditure subject to such conditions and
restrictions as may be specified in the regulations. Where no provision has been
made in the budget in respect of such excess expenditure, a report shall be made to
the General Council at its next meeting,

Annual Repot 41, (1) The Executive Council shall preparc the Annual Report containing such particulars
as the General Council may specify, covering each financial year, and sybmit it to
the General Council on or before such date as may be prescribed by regulations. The
General Council may pass resolutions thereon and the Exequtive Council shall take

“ action in accordance therewith. The action taken shall be intimated to the General
Council.

(2) Copies of the Annual- Report along with the resolution of the General Council
thereon shall be submitted to the State Government. The State Government shall lay
the same before the State Legislature at its next earliest session.

Contracts - 42.  All contracts relating to the management and administration of the University shall
be expressed to be made by the Executive Council and shall be executed by the Vice-
Chancelior when the valiie of the contract is above twenty lakhs of rupees and by the
Registrar when its value does not exceed twenty lakhs of rupees.

Eligibility for ~ 43. No student shall be eligible for admission to a course of study for a degree or diploma, ‘,
ad:;‘:fz:;"f unless he possesses such qualifications as may be prescribed by regulations. b

Discipline 44, (1) The final authority responsible for maintenance of‘discipline among the students of
- the University shall be the Vice-Chancellor. His directions in that behalf shall be
carried oiit by the Heads of Departments. hostels and institutions.

(2) Notwithstanding anything contained in sub-section (1), the punishment of

“debarring a student from an examination or rustication from the University or a
hoste! or an institution shall, on the report of the Vice-Chancellor, be considered and
imposed by the Executive Council: i

Provided that no such punishment shall be imposed without giving the student
concerned a reasonable opportunity to show cause against the action proposed to be
taken against him. _ s :

‘Conditions for 45.

The n t lying fi Liati iti :
affliation and Management applying for affiliation or recognition and-management whose

tecognition college or institution has been granted affiliation or recognition, shall give or comply
with the following undertaking:—
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(a) that the provisions of this Act. and the regulations made thereunder and the
.- standing orders and divections of the University, shall be observed:

(b) that there shall bé a separaie !oéa! méma},ing committee provided foran
: ,af‘ﬁhated college as provnded by section 49:

(é) that the number of students admmed tor courses ot study shall not exceed the
limits prescribed by the University and the Government;

I.,(d;) tha_t ,\th,ere sﬁall be suitable and adequate physical- facilities such as building,
laboratories, libraries, books, equipments required for teaching and research
hostels, gymnasium, as may be prescribed by Statutes; -

(e) . that the financial resources of the college ov institutions shall be such as to make
due provision for its continued maintenance and working;

(f) that the strength and yualifications of teaching and non-teaching staff of the
affiliated colleges and recognised institutions and the emoluments and the terms
and conditions-of service of the staff of affiliated.colleges shall be $uch as may

_be prescribed by the University and, which. shall be sufficient to make due
provision for courses of study. teaching or. training or research. efficiently;

(g) that the services of all teAéﬁing and non-feéching‘employees and the facilities of
 the college to be affiliated shall be made available.for conducting examinations
,and for promoting other activities of the Umversny,

'(h) that the chrecttons, and orders issued bv the C‘hancellor Vice-Chancellor and
other officers of the University in exercise of the powers conferred on them
under the provisions of this Act. Statutes, Ordinances, Rules and Regulations
shall be complied with: . .-

(i) ‘that there shail be no transfer of the management without previous permission of
-the University;

_(j). thatthe college or iustitution shall not beclosed without previous permission of
" the University; :

(k) that in the event of disaffiliation or derecognition. under section 55, or closure of

the college or institution under section 56, all the assets of the college or

- institution. including building and .equipment which have beenconstructed or

created out of the amount paid as a grant-in-aid by the Government or the
University Grants Commission shall vest in the Government.

46.(1) The University shall prepare a perspective plan for educational development for
the location of institutions of higher learning in a manner ensuring equitable
distribution of facilities of Health Sciences Education having due regard, in
particular, to the needs of unserved- and underdeveloped areas within the
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. jurisdiction of the University. Such plan shall be prepared by the Academic
Council and shall be placed before the General Council through the Executive
Council and shall be updated every five years. '

(2) No application for opening a new college or institution of higher learning which
is not in conformity with such plan, shall be considered by the University.

(3) The management seeking permission to open a new college or institution of higher
learning shall apply in the prescribed form to the Registrar of the University
o before the last day of October of the year from which the permission is sought.

(4) All such applications received within the aforesaid prescribed time-limit shall be
scrutinised by the Planning Board and be forwarded to the Government with the
- approval of the Executive Council on or before the last day of December of the
year, with such recommendations (duly supported by relevant reasons) as may

~ deem appropriate by the Executive Council.

© {5) Out of the applications’ recommended by the Unijversity, the Government may
grant permission to- sucli institutions as it may consider right and proper in its
absolute discretion, taking into account the Government’s budgetary resources, the
suitability of the managements seeking permission to open new institutions
regarding learning of Health Sciences. :

Provided that, in exceptional cases and for reasonsto be recorded in writing, any
application not recommended by the University may be approved by the State
Government for starting a new college or institution regarding learning of Health

(6) No application shall be entertained directly by the Government for the grant of
permission for opening a new college or institution or regarding learning of Health
Sciences.

o

Procedure for 47. (1) On receipt of the permission from the Government under section 46, the Academic

affiliation

Council of the University shall consider grant of first time affiliation to a new college

. or institution by following the prescribed procedure given in sub-section (2) and after

taking into account whether, and the extent to which, the stiputated co-ordinations

have been fulfilled by the coliege or institution. The decision of the Academic
.. Coun¢il in this regard shall be final. o .

(2) For the purpose of considering the application for the grant of affiliation, the
- Academic Council shall cause an inquiry by a committee constituted for the purpose
by that Council. C o

(3) The Academic Council shall decide - )

{a) " whether affiliation should be granted or rejected;

(b) whether affiliation should be granted in whole or in part;
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(c) subjec:s, courses of 'study. the number of students tw be admitted;

_ (d) conditions, if'any. which may be snpul'md wh;le granting, or for granting the -
" affiliation, : ‘

. (4) The Registrar shall communicate the decision of the Academic Council to the
applicant with a copy to the Secretary. Medical Education and Drugs Depariment,
and the application for affiliation shall be granted along with intimation regarding

(a) the subjects and the courses of study approved for affiliation:
(b) the number of students to be admitted:

(c) the conditions, if any. subject to the fulfiiment of which the approval is granted

(5) The procedure referred to in section 46 shall apply. mutatis mutandis, for the
" permission to open new courses. addmmmt taculneq new subjects and additional
divisions. :

. (6) No students shall be admitted by the college or institution uniess the first time
' ‘ affiliation has been grainted by the University 1o such college or institution.

(7) The procedure referred to in section, 50 shall apply. mutatis mutandis, for the
consideration of continuation of altiliation, from time to time.

r’;ﬂ‘:fenf‘:)"f 48. (1) The management of an institution, actively conducting research or specialised
C 10
i,,sgtgmﬁm studies for a period not less than five years. and seeking recognition, shall apply to
o - the Registrar of the Umversnty ‘with full mformatxon re&,drdmg the following matters,
namely:--

(a) the constitution and number of personnel of the management; ‘
(b) the subjects and courses .. study for which recognition is sought for;

~ (c) the accommodation, equipment and the number of students for whom provision
has been made: ’

. . (d) the permanent. visiting and honorary staft of the institution, recognised for
= S ' gmdmg research or recognizable for the purpose by the University; their experience,
evidence of research work carried out at the institution, publications, reports,

monographs. books published by the institution;

(e) the fees levied, or proposed to be levied, and. the provss:ons made for capital
expenditure on building equipment and for the continued maintenance and efficient
working of the institution.

(2) Before considering such an ﬂpp“CﬂtiOﬂ.‘i-HE Planning Board may call for any further
information which it deems fit..

(3) If the Planning Board decides 1o consider the qpphcatlon it may direct a local inquiry
to be made by competent persons having 5peuahscd knnwledge in the subject or field
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concerned. After considering the report of such iri’q‘uiry, and making such further
inquiry, as it may think necessary. the Planning Board shall submit to the Academic
Council the proposal to grant or reject the application, in part or in whole.

The Academic Council msy. after considering the proposal submitted by the said
Board, may, either grant or reject it. The decision of the Academic Council in the
matter shall be final and binding. .

49. (1) There shall be a separate local managing comminée for every affiliated college or

@

3)

@
&)

institution, consisting of the following members:-
(a) president or chairman of the management of the affiliated institution
Chairperson;

(b) secretary of the management of the affiliated institution or secretary’s nominee;

v'('c) three local members repmenﬁng different fields of the area nominated by the

management;

(d) three teachers, elected in the manner as may be prescnbed by the teachers of the
college or institution:

(e) one non-teaching employee. elected in the manner as may be prescribed by the
non-teaching employees of the college or institution;

_ (D Principal-Member Secretary. -

For every college or fnstituticm managed and maintained by the State Government or
local authority, there shail be a local advisory committee which shall consist of the
following members: - :

(i) three persons each, two nominated by the Director of Medical Education and
Research, Assam, one by the Director of Health Services, Assam;

' (u) three teachers, elected in the manner as may be prescnbed by the teachers of the

college or institution;

(iii) one non-teaching einployee, elected in the manner as may be prescribed by the
non-teaching employees of the college or institution;

(iv) Principal-Member Secretary.

The local managing committee, or the local advisory committee, as the case may be,
shall meet at least twice a year.

The term of the office of the members. elected or nominated, shall. be five years.

The powers and duties of the iocalkma‘naging committee or the local advisory
committee shali be to -

(a) prepare the budget and financial statement of the college or institution;
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Lo (b) recommend to the management the creation of the teaching and other posts;

{c) determine the programine of instruction and internat evatuation and to discuss’
the progress of studies in the college:

(d) make recommendations to the management for the improvement of the standard
of teaching in the college of institution:

{e) formulate proposals of new é.\'penditure not provided for in the college budget;

: (f) advise the Principal regarding the intake capacity of various classes, preparation
- of time-tables. distribution of the available teaching workload and such other
matters relating to the internal management of the cotiege and discipline of the
college students as may be referred to it by the Principal. from time to time;

(g) consider and make recommendations on the inspection report. if any;

(h) consider and make recommendations on the report of ‘the- local inquiry
committee, if any: . :

(i) prepare the annual report on the work done by the committee for the year ending
on the thirtieth day of June and submit the same fo the management, the
Executive Council of the University and to the Director concerned:

() perform such other dutics. and exercise such ofher powers, as may be entrusted
by the management and the University. ‘ ‘

Continuation of 50, The affiliated college or recognised institution may apply for continuation of

affiliation affiliation or recognition for the courses of study for which affiliation or recognition
was granted ordinarily for six months prior to the date of expiry of such affiliation or
recognition. The University shall follow the procedure prescribed in the Statutes, s0
far as applicable. for grant of continuation.

Extensionof - 51, The affiliated college or recognised institution may apply for affiliation or recognition

ag:(',;ﬁ;?o‘: for. additional ‘courses of study. The University shall follow the procedure, in this

behalf, as prescribed in section 45, section 47 and section 48. so far as may be
applicable.

Permanent 52. The affiliated college or recognised institution with at least six years standing as an

. _ afel(‘);:“‘o‘: . affiliated college or recognised institution may apply for permanent affiliation or

recognition. The Planning Board shail consider and scrutinise the application and
make recommendation to the Academic Council. If the Academic Council is satisfied
that the affiliated college or recognised institution has satisfactorily fulfitied all the
conditions necessary for affiliation or recognition and has attained high academic and
administrative standards as prescribed by the University, from time to time, the
Academic Council shall grant permanent affiliation or recognition to the college or -
institution, as the case may be. ' ' 5
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Autonomous 33. (1) A University Department or institution. or affiliated college or recognised , b

?::&'mmfm’“o‘:' institution may apply to the University for grant of autonomous status. The Executive
affitiated College or " Council on the recommendatton of Academic Cmmcd may confer the autonomous
status.

institution
(2) The autonomous University Depamnent or institution, or affiliated college or
recognised institution may constitute its authorities or bodies and exercise such

powers and perform such fiwictions and carry out such administrative, academic,
financial and other activities of the University, as may be prescribed.

1

(3)  The autonomous Umvers:ty Department or institution, or affiliated college or

recognised institution may prescribe its own courses of study, evolve its own teaching

methods and hold examinations and tests for students receiving instruction in it and

award degrees or certificates of its own. Such autonomous University Department or

~ institution, or affiliated college or recognised institution shall function with the

. objectives of promoting academic freedom and scholarship on the part of teachers

and students which are essential to the fostering and development of an intellectual
climate conducive to the pursuit of scholarshap and excellence ‘ ‘ .

Inspection of .54.(I) Every affiliated college or recognised institution shall furnish such report, retumn and

mﬁfg;?;ﬁ,d other particulars as the University may require for enabling it 10 judge the academic
recognized standards and standards of academic administration of such affiliated college or
institution and recognised institution.
report

(2) The Vice-Chancellor shall cause every University Department or institution,
affiliated college or recognised institution.to be inspected, at least once in every three
years, by one.or more committee or committees appointed by him in that behalf. Each
comumittee shall consist of the following members, namely:—

(a) “a Dean nominated by the Vice-Chancellor-Chairperson;

(b) . one expert, not connected with the University, nominated by the Academic °
Council;

{c) oneexpertto be nominated by the Executive Council:

. Provided that no member of such committee shall be connected with the
_ management of the college or the institution concerned. <

3) The committee shall submit its report to the Vice-Chancellor for consideration
and further action as may be necessar Y.

Withdrawal of 55 (1) If an affiliated college or recognised institution fails to comply with the conditions

ﬁgﬁ?gﬂf of affiliation or recognition as provided in section 45 or to-allow the local managing |
committee or the local advisory committee as provided in section 49 to function [
properly or to take action as per directions issued under this Act or if it is conducting :
the college or recognised institution in a manner prejudicial to the interest of the
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University or the .standards laid down . by it. the Executive Council, on
recommendation of the Planning Board, may issue a notice to the management to
show cause as to why the privileges conférr’ed‘on the aftiliated college or recognised
institution by affiliation or recognition shouid not be withdrawn in part or in whole or
modified. :

The Executive Council shall mention in the notice, the grounds on which it proposes
to take the action as proposed in sub-section (1) and shall send a copy of the notice to
the Principal of the college, or head of recognised institution. it shall also specify in
the notice, the period, being a period which shall not be less than thirty days, within

- which the management should file its written statement in reply to the notice.

The Executive Council shall. having regard 1o the interest of students studying in the
affiliated colleges or recognised institutions. recommended to the Vice-Chancellor

the action to be taken in this bebalt and the Vice-Chancellor shall. thereatter, proceed

@

3)

@

to implement the recommendations.

1) No management of an affiliated coltege or recognised institution shall be allowed to
close down such affiliated college or recognised institution: without prior permission
of the State Government, ’

The management desirous of closing down such aftiliated college or recognised

institution shall apply to the Academic Council of the University on or before the first
day of August of the preceding year, stating fully the grounds for closure, and pointing
out the assets in the form of buildings and equipments, their original costs, the
prevailing market value and the grants o far received by it either from the University
Grants Commission and the Government or from public funding agencies.

On receipt of such an application the Acad;emic Council shall causé to make inquiries,
as it may deem fit, to assess and determine whether the-aftiliated college or recognised
institution be permitted to effect the closure. The Academic Council may examine
whether the closure should be avoided by providing necessary assistance or by taking

over of the college or institution by the University or by transferring it to another

management.

If the Academic Council decides to recommend the closure, it shall prepare and
submit to the Executive Council, a report to the extent of damages-or compensation to

be recovered from the management and whether the assets.created utilising the funds,

provided by the University Grants Commission. the Government or other public
funding agencies, be transterred to the University or other management and the
payment of compensation to the teachers and the staff retrenched. =~ ’

(5) The Academic Council shall, with prior concurrence of the Exeécutive Council and

approval of the Government, decide whether the affiliated college or recognised
institution be permitted the closure or not.

R R S X e
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: ‘ ’,
If the University decides to take over the affiliated college or recognised institution or
transfer the same to another management, the procedure to be followed shall be such
as may be prescribed by Staiutes. ‘ '

The procedure to effect the closure shall be in phases, SO as to ensure that the students
already admitted to the affiliated college or recognised institution are not affected, and
that the first year shall be closed first and no new admissions shall be effected. The
procedure to phase out the closure shall be such as may be prescribed by Statutes.

§7. Al post-graduate instruction. teaching. training; and research shall normally be

58,

conducted within the University, affiliated colleges and the recognised institutions
and in the manner as may be prescribed by Statutes.

A person to be enroiled as a student of the University shall possess such
qualifications. and fulfill such conditions, as may be prescribed by Statutes.

59. (1) Al powers refating to discipline and disciplinary action in relation to the students of

2

(€))

1C)

(5

the University Departments and institutions and colleges, maintained by the
University, shall vest in the Vice-Chanceilor, '

The Vice-Chancellor may. by order, delegate all or any of his powers under this Act
as he deems fit. to such other officer as he may nominate in that behalf,

The Vice-Chancellor may, in the exercise of his powers, by order, direct that any
student or students be expelied or rusticated for a specified period, or be not admitted
10 a course or courses of study in a collage, institution or Department of the University
for a specified period. or be punished with fine. not exceeding three hundred rupees,

_or be debarred from taking an examination or examinations conducted by the

Department, college or institution maintained’ by the University for a period not
exceeding five years or that the result of the student or students concerned in the
examination in which he or they have appeared be cancelled:

Provided that the Vice-Chancelior shall give to the concerned student a reasonable
opportunity of being heard if the expulsion is for a period exceeding one year,

Without prejudice to the foregoing powers of the Vice-Chancellor, the principals of
conducted colleges, heads of the University Departments or institutions shall have the
authority to exercise all such powers, over the students in their respective charges, as
may be necessary for the maintenance of proper discipline.

The Vice-Chancellor shall, subject to the approval of the Executive Council, make
rules of discipline and proper conduct for students of the University which shall also
apply to the students of all its conducted colleges and University Departments or
institutions and every student shall be supplied with a copy of such rules.

(6) The principals of the colleges and heads of the institutions, maintained by the
University, may make such supplementary rules of discipline and proper conduct, not
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inconsistent with the rules _n}adé by the Vice-Chancellor. as they think necessary and
every student shall be supptied with a copy of such supplementary rules.

(7) At the time of admission, every student shall sign a declaration to the effect that he
submits himself to the disciplinary jurisdiction of the Vice-Chancellor and the other
officers and authoritics or bodies of the University and the authorities or bodies of the
conducted colleges and institutions, and shall observe and abide by the rules made by
the Vice-Chancellor in that behalf and in so far as they may apply, the supplementary
rules made by the principals of conducted colleges and heads of the University
institutions. ' ‘

(8) All powers relating to disciplinary action against students of an affiliated college or
recognised insti_tutidﬂ.» not maintained by the University. shall vest in the principal of
the affiliated college or head of the recognised insﬁtution,‘ and the provisions of the
foregoing sub-sections including the’ rules, i’ any. made thereunder, shall apply,
mutatis mutandis. to such colleges, institution§ and students therein. .

60. The Executive Council may :inlstittute'and confer such degrees, diplomas, certificates
and other academic distinctions as may be recommended by the Academic Council.

61. Q) The Exe_cutive Cduncil may consider and' rccbm'r'rieiui. to the General Council the
coriferment of an honorary degree or other academic distinction on any person, without
requiring him to undergo any test or examination, on the ground solely that he, by
reason of his.eminent position, attainments and public service, is a fit and proper
person to receive such degree or other academic ,‘diSiinctiori. and such recommendation
shall be deemed to have been duly passed if supported by a majority of not less than
two-thirds of the members present at the meeting of the General Council, being_not
less than one-haif of its total membership: :

Provided that the Exeeuti\?e Council shall not éxﬁenéirn or consider any proposal in that
behalf without the VicefChancellor having obtained the previous approval of the
Chancellor. ‘ ‘

(2) The Executive Council may take a decision on the proposal of the General Council
" provided that the Gengm( Council shall not entertain or consider any proposal in that
behalf without the Vice-Chancellor having obtained prior approval of the Chancellor.

62. The Con\l/‘)cation, of the University shall be held at least once during an ﬁéademic-y‘ear
in the manner prescribed by Statutes for conferring degrees, postgraduate diplomas or
for any other purpose. . '

63. (1) Subject to the provisions of sub-section (2), the folloWiﬁg persons shall be entitled to
~have their names entered in the register of registered graduates or deemed to be
registered graduates. maintained by the University, namely:-

(a) who are graduates of the University:
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(b) who are graduates holding a degree in Health Sciences of any ex;stmg University #
for which the University under this Act is established.
(2) A person who - _ ‘ N ‘
(a) -is of unsound mind and stands so declared by a competent court;
(b) isan undiséharge‘d ,insdtvem;
(c) is convicted for an offence involving moral turpitude;

(d) s a registered graduate of any other University established by Iaw in the State of
Assam; . v

" shall not be qualified to have his name entered in the regtster of praduates, or be
a reglstered graduate, of the Umversnty '

(3) Every person who intends to be a registered graduate shall make an application to the .
Registrar in such form and make payment of such fees, as may be prescribed by
~Statutes

(4) The Vice-Chancellor shall, after making such inquiry as he thinks fit, decide whether
the person is entitled to be a registered graduate or not. If any quesuon arises as to
whether a pexsbn is entitled to have his-name entered in the register of graduates or be
a registered graduate or is not qualified to be a recnstered graduate, it shall be decided
by the Vice-Chancellor after making such inquirv as the Vice-Chancellor thinks fit
and such decision shall be final.

Sponsored 64. Notwithstanding anything contained in this Act or the regulations made thereunder,
Schemes whenever the University receives funds from any Government, the University Grants
Commission or other agencnes sponsormg a scheme to be executed by the University, - -

(a) the amount received shall be kept by the University separate}y for the University
Fund and utilised only for the purpose of the scheme; and '

(b) the staff required te execute the scheme shall be recruited in accordance with the
terms and conditions stipulated by the sponsoring organisation,

Commissionto 65, (I) The Chancellor shall, at least once in every ten years, constitute a Commission to

review the . . 'y ' s . 3 ; . . . .
function of the review the function of the University and to make recommendations in thls behalf: .

University
Provided that the first review Commission shall be constituted after three years from

the date of establishment of the University. .

(2) The Commission shall consist of not less than three eminent educationists, one of
whom shall be the Chairman of such Commission appointed by the Chancellor in
consultation with the State Government.
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The terms and-conditions of appointment of the members of the Commission shall be
such as the Chancelior may determine. ' S

(4)) The Commission shall, after making such enquiry as it deems fit, make its
recommendation to the Chancellor. T '

(5) The Chancellor may take siich action on the recommendations of the Commission
as he may deem fit. :

Action not. 66. (1) Notwithstanding anything contained elsewhere in this Act, if the General Council or

invalidated
merely on the
ground of defect
in constitution,
vacancy eic.

the Executive Council or the Academic Council of any other authority or body of the

- University is not duly constituted or there is a defect in its constitution - or

reconstitution at any time or there is & vacancy in the membership of such authority or
body, no act or proceedings of such authority or body shall be deemed to be invalid on

any such ground or grounds: ,

Provided that no order shall be made under this section after the éxpiration of a period

 of five years from the date of coming into force of this Act.

(2)  No resolution of such authority or‘body of the University shall be deemed to be

Removal of 61,
difficulties at
oammencement

Authoritiesand 68,
Officers of the

Finiversity

invalid on account of any irrepularity in the service of notice upon any member,
provided that the proceedings of such authority or body were not prejudicially affected
by such irregularity. ' o

If any difficulty arises with respect to the establishment of the University or in
connection with the first meeting of any authority of the University or otherwise in
first giving effect to the provisions of this Act or the regulations. the Chancellor or the
Vice-Chancellor; if the Chancellor so decides. may, at any time, before all the
authorities of the University have been constituted, by order make any appointment or
do anything consistent, so far as may be, with the. provisions of this Act and the
regulations, which appear to him to be necessary or expedient for the purpose of
removing the difficulty. and every such order shall have effect as if such appointment
or action had been made or taken in the manner provided in this Act or the
regulations, as the case may be:

Provided that before making any such order, thie Chancellor or the Vice-Chancellor, as
the case may be, shall ascerfain and consider the opinion of the Vice-Chancellor or the

. Chancellor, as the case may be, and of such appropriate authority of the University as

may have been constituted:

Provided further that no order shall be made under this section after the expiration of a
period of two years from the date on which this Act comes into force,

The authorities of the University and the compositions, powers, functions and other
matters relating to them, the Officers of the University and their appointment, powers,
functions and other matter relating to them. and. all other matters relating to the
finances, powers, teaching, administration. admission, conferment of degrees,

1187
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diplomas, and other academic distinctions, convocations and matters relating %

affiliation, recognition. budget, contracts and management of affairs and review of the
function of the University shall be such as may be provided by regulations.

Act to have 69. The provisions of this Act, and the regulations made thereunder, shall have effect
overriding effect notwithstanding anything inconsistent therewith contained in any other law for the
time being in force or in any instrument having effect by virtue of any law other than

this Act. :

First rules, 70. The first rules, the first regulation and the first statutes of the University shail be

ﬁ:ﬁ:ﬁ:ﬁ , prepared by the University in consultation with the Government within 60 days of its
wniversity . inception, . : : :
Schedule
Name of posts " No. of Posts Vo
1)  Vice Chancellor ) o
2)  Registrar o - i
3) Controller of Examination ' o 1
4) Registrar (Academic) | | 1
sy = Deputy Registrar o
' 5) Deputy Controller of Examination : : 1
7y  Secretary to VC | J 1

gy  Secretary to Registrar o L ]
9) Secretary to Controller - - 1
10) Librarian ‘ _ |
11 Finance & Accounts Officer -~ 1‘
12) Deputy Librarian ' |
13) Confidential Assistant
i4) - Accountant-

"15) Cashier
16) Stenographer
17) Programmer
1§) Statistical Assistant
19)  Accounts Assistant
20) Office Assistant
21) Computor

I
2
1
1
5
i
2
4
9
2
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. 4
22) Receptionist 2
73) Typist 4
24}  Driver 4
25) Dafiry | 2
26) Grade-IV Staff - 10
27)  Sweeper , 4
28)  Chowkider 4
29} Gardener '

MOHD. A. HAQUE,
Secretary to the Govt. of Assam, -

Legislative Department, Dispur.
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